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Delhi Legislative Assembly Secretariat
Old Secretariat, Delhi-110054
v . P e : ‘
Second Report of Rules Committee

Meeting of the Rules Committee was held on 23 August,
2011 at 4:00 PM in the chamber of Hon’ble Speaker, Old

Secretariat, Delhi.

Secretary, Delhi Legislative Assembly informed that on the
recommendation of the General Purposes Committee; three new
committees i.e. (1) Committee on Ethics, (2) Committee on
Welfare of other Backward Classes, (3) Committee on Welfare of
Minorities were constituted. The Rules and other functions of these
committees have also been finalized by the committees concerned
during their meetings. These Rules shall be included in the Rule
Book after the approval of Rules Committee. The Committee was
apprised about the Rules and functions of all the three newly
constituted committees which were therefore, approved by the
Rules Committee. Copy of the Rules of all the three committees is

enclosed herewith.

Hon’ble Member, Shri Ravinder Nath Bansal requested to
make the following amendment in the part-II of the functions of

Ethics Commitiee:

I. to examine the complaints and matters relating to the
unethical behaviour of a Member, referred to it by the House
or by the Hon’ble Speaker and make such recommendations
as may be deemed fit by it.

The Committee gave its assent to the proposal.

The Committee authorized Shri Kanwar Karan Singh and in
his absence, Dr. Jagdish Mukhi to present its report in the House. -

(Dr. m stri)

Speaker & Chairman

Delhi , )
Dated: 26™ August, 2011.
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235A

235B

@)
(ii)

(iii)

235 C

235D

235E

(1)

a

(S) COMMITTEE ON ETHICS

Constitution of the Committee:
There shall be a Committee on Ethics consisting of not more than nine
members to be nominated by the Speaker;

Provided that a Minister shall not be nominated as member of the
Committee and that if a member after his nomination to the Committee is
appointer a Minister, he shall cease to be a member of the Committee from the
date so such appointment.

Functions of the Committee:

The functions of the Committee shall be:

to oversee the moral and ethical conduct of members

to examine every complaint relating to unethical conduct of a member
referred to it by the House or the Speaker and make such recommendations as
it may deem fit.

to frame Code of Conduct specifying acts which constitute unethical conduct.

/

The Committee may also suo'moto take up for examination and
investigation matters relating to ethics, including matters relating to unethical
conduct by members wherever felt necessary and make such
recommendations as it may deem fit.

The report of the Committee may also state the procedure to be followed
by the House in giving effect to the recommendations make by the
Committee.

Procedure in the Committee:
On a matter being referred to the Committee or on a matter being taken
up by the Committee suo motu, the Committee shall conduct preliminary

inquiry.

After the preliminary inquiry, if the Committee is of the opinion that there
is no prima facie case, the matter may be dropped.

If the Committee is of the opinion that there is a prima facie case, Committee
shall take up the matter.

The Committee may lay down pfocedure, from time to time for
examination of matters referred to it.
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(T) COMMITTEE ON THE WELFARE OF MINORITIES

235 AA

235 BB

(1)

(i)

(iii)

(iv)

235 CC

Constitution of the Committee:

There shall be a Committee on the Welfare of Minorities nominated by the
Speaker consisting of not more than nine members;

Provided that no Minister shall be nominated as a member of the
Committee and if a member after his appointment to the Committee is
appointed as Minister, he shall cease to be a member of the Committee from
the date so such appointment.

Functions of the Committee:
The functions of the Committee shall be:

to review the progress and implementation of the welfare programmes and
other ameliorative measures as also constitutional safeguards for minorities
and to report to the House as to the measures that should be taken by the
Government in respect of matters within their purview; ‘

to examine measures taken by the Government for the implementation of 15
points progremme of the Prime Minister for the welfare of minorities;

to suggest ways and means of realizing the objective of Government policy to
bring about improvement in the condition of these classes in the shortest
possible time;

to examine such measures as the Committee may deem fit or are specially
referred to it by the House or the Speaker;

The Committee shall obtain monthly information from each department of
the Government about measures taken for the welfare of the Minorities and
hold quarterly meetings to examine the reports:
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(U) COMMITTEE ON THE WELFARE OF OTHER
BACKWARD CLASSES

235 AAA Constitution of the Committee:

There shall be a Committee on the Welfare of Other Backward Classes
nominated by the Speaker consisting of not more than nine members:

Provided that no Minister shall be nominated as a member of the
Committee and if a member, after his appointment to the Committee, is
appointed as Minister, he shall cease to be a member of the Committee from

the date so such appointment.

235 BBB The functions of the Committee shall be:

(1) to review the progress and implementation of the welfare programmes and
other ameliorative measures for Other Backward Classes and to report to the
House as to the measures that should be taken by the Government in respect
of matters within their purview;

(i)  to examine measures taken by the Government to secure due representation of
- the Other Backward Classes, nominated in services and posts under its

control;

(iii)  to suggest ways and means of realizing the objeétive of Government policy to
bring about improvement in the condition of these classes in the shortest
possible time;

(iv)  to examine such measures as the Committee may deem fit or are specially
referred to it by the House or the Speaker;

235 CCC  The Committee shall obtain monthly information from each department of
the Government about measures taken for the welfare of the Other Backward
Classes and hold quarterly meetings to examine the reports;



